
Central Administrative Tribunal , Principal Bench

O.A.1388/1888

New Delhi , this the 21st day of November, 2000

Hon'ble Mr.Kuldip Singh,Member (J)
Hon'ble Mr. M.P. Singh, Member (A)

1  . Nek i .Ram S/o Shri Prakash

2.Lai ita Prasad S/o Shri .Puran Chand

3.Dm Parkash S/o Shri Manga!

4.Smt.Munnl Devi w/o late Shri Ram Saran

S.Murari Lai S/o Shri Brij Lai

S.Pralilad S/o Shri Chuiin i La!

3 .

8.

10
11

1 0

*

? o

14

is

le

1 7

13

18

20

21

?2
r\ ̂

Oil

25

26

27

25

28

O.m Kumar S/o Shri Prakash
Suresh Chand S/o late Sli.Panna Lai
Jawahar Lai S/o -Shri S-ohan Lai
.Rattan Lai S/o Shri Punri i Lai
• -^na.Kar Kurrsa.*^ S/o Shri Babu Lai
. Laxma-n S/o Shri Nandu Lai
• Ma-dan Lai -S/o -Shri Heera Lai
• Raj an Singli S/o Shri Babu La I
.nafiwar i oa! S/o Shri Bri j Lai
-Bishember Dayai S/o late Shri Janki Prashad
. Sanay Kuumr S/o Shri Henfi Chand
-Sukhbir Singli S/o Shri Mangar Ram
• Ki shore Kumar -S/o Shri Prahlad Singh
. Subhasli Chan-d S/o Shri Ram Prasa-d
-Ananii Kumar S/o Shri -Jaggu Ram
• Rakesh Kumar S/o Shri .Manna Lai
-Rajesh Kumar S/o Shri Roshan Lai
-Gopat Ram s/o Shri Kuwar Ram
-Ramesh Kumar s/o late Shri TuIsi Ram
•Surender Lai s/o Shri Bal i Ram
. !_a I Charid S/o Shri Harjiwan
.Asha Devi w/o late Slirl Mangat Ram
Deep Chand S/o Shri Babu Lai

OO.Mahesh Kumar S/o Shri Pyre Lai
SI.Kartul in Bartha S/o Shri Vicky Bartha

CAM are working as wastermen in Base
Hospital , Delhi Cantt.) ....Appl icants

(By Advocate: Shri Yogesh Sharma)

Versus

•  Union of India through the Secretary
Ministry of Defence Govt. of India, New De lli i

2 • T he Ch i e f o f t he A rmy Staff
Army HQ, Sena Bhawan,New Delhi

7he Commanding Hospital
Base Hospital.Delhi Cantt.-10.... Respondents

V oy Advoca t e : Shr i .Madha v Pan i ka r )



■C^

ORDER(ORAL)

Rv Hon'bi^ Mr. KutdiD Singh. Member (J)

Heard Shri Yogssh Sharma, learned oounae

,for the appi leant-a and Shri Madhav Pan i kar , I earned
.counsel for the respondents.

\

xs-
\

2  Shri Yogesh Sharma submits that beiore
approaching the Tribunal for redressal of tneir
grievancea, the appl icants had fi led a representation
and this O.A. can be disposed of with a direci iOn lO

respondents to take decision on their representation
wi thin a f i xed t i me f rame.

3  Accordingly, we dispose of this O.A. with a

direct ion to respondents to dispose of appl icants'
representat ion by a detai led, speaking arid reasoned
order within a period of two months from the date of

receipt of a copy of this order. No costs.

( M.P. Singh )
Men^ber (A)

( Kuldip Singh )
Member (J)
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